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[T. H. NHAI/Bharatmala/Expressway/Ahmedabad-Dholera/2018/3D]

g AHHET, ATaF

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 3rd March, 2026

S.0. 1143(E).—Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, No. S.0. 5340(E) Dated:21/11/2025 , published in the Gazette of India, Extraordinary, Part II, Section
3, Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intension to acquire the land specified in
the Schedule annexed to the said notification for building (widening/four-laning, etc.), maintenance, management and
operation of NH-751 in the stretch of land from K.m. 0.00 to K.m. 109.019 in the district of AHMEDABAD in the
state of GUJARAT.

And whereas the substance of the said notification has been published in “Divya Bhaskar” and “Times of
India” both dated 30/11/2025 under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has not received any objection under Section 3-C, from any person;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall
vest absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH-751 in the stretch
of land from K.m. 0.00 to K.m. 109.019 in the district of AHMEDABAD in the state of GUJARAT

State: GUJARAT District: AHMEDABAD
SI. No. |[|Survey/Plot Number|| Type of Land ||Nature of Land Area Name of Land
(in Hectares)|| Owner/Interested
Person
1 2 3 4 5 6
Taluk: Dholka
Village: Vejalka
1 408 (O1d S.No. 772) |[Private Agriculture 0.0529||Fatesang Gagubhai,
Savitaben
Mavasangbhai,
Vasantben widow of
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Mobatsang Gagubhai,
Hetalben Mobatsang,
Pradhyumansinh
Mobatsang,
Prakashben Dhirubhai,
Balvantsinh
Dhirubhai, Meenaben
widow of Ranjitsinh
Gagubhai, Hiralba
Ranjitsinh, Jayarajsinh
Ranjitsinh, Kinjalben
Dashrathbhai,
Pathiksinh
Dashrathbhai,
Yuvrajsinh
Dashrathbhai,
Yashwantsinh
Devubhai Barad

410 (Old S. No. 776) ||Private Agriculture 0.1288|[Ratansangbhai
Bhagwanbhai,
Hulasben Ratubhai,
Gajendrasinh
Ratubhai, Vanrajsinh
Ratubhai,
Digvijaysinh Ratubhai

412(0ld S.No. 783) |[Private Agriculture 0.569(|Kalyansinh Vajesang,
Bharatsinh Vajesang,
Urvashiben of widow
Chhatrasinh Vajesinh,
Anand Chhatrasinh,
Ranjanben
Kalyansinh, Ajaysinh
Kalyansinh,
Parthasinh
Kalyansinh,
Sameersinh Ajubhai,
Bhaktibaa Ajubhai,
Dimpalben widow of
Pratapsinh, Nisargsinh
Pratapsinh Barad

Total 0.7507

[F. No. NHAI/Bharatmala/Expressway/Ahmedabad-Dholera/2018/3D]
SHAIKH AMINKHAN, Director
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